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(Raceivsd the assent of the Gover7zov Gene~al  on the 8th 
April, 2932.) 

An Act to provide funds to enable Gsvei.nment to continue 
wiidess broadcasting in Iiidia, by increasing the import 

. duties leviable on wireless reception apparatus. 

HERBAS it is expedient to provide fun'ds to enable W Government to continue wireless broadcasting in India, 
by increasing the import duties- leviable on wireless -reception 
apparatus; I t  is hereby enacted; a,s follows : - 

' . 

1.   his Act may be called the Indian Tariff (Wireless Shorttitlei 

Broadcasting) A,mendment Act, 1933. 

VIII of 1804. - l2. I n  Schedule I1 to the Indian Tariff Act, 1894,- Amendment of 
Schedule IT, 

' , 
(a) 'Item No. 43 shall be re-numbered a s  Item No. 4213'; f&~IIIof. 

and. 

(b) after Itern No. 4213, as so re-numbwed, the following 
headihg and. item shall be inserted, namely :- 

" HARDWARE, IMPLEMENTS AND INSTRUMENTS. 

43 WIRELESS RECEPTION INBTRUXENTB AN.D Ad Valol'ent 50 per9, 
APPARATUB~ and component parts thereof, cent.. 
including all electric valves, amplifiers and 
loud- speakers which are not specially de- j 
sjgned f or purposes other than mireless rcoep- i 

bon or are not original parts of and import- 
ed along with: instruments or app-aratus so 
designed. 

I 
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l3. Notwithstanding anything contained in section 4 of the ;;;;!;:% 1 

Indian Finance (Supplementary and Extending) Act, 1931, $iJ;:A;;sup- 
t h e  additional duty of customs imposed by that  section shall  pl einentary and Extending3 
not be levied.. on wireless reception apparatus comprised in  A c t , l g ~ I ;  

m ~ o f  m~b. Xtem: No. 43 of '~ohedule I1 to the Indian Tariff Act, 1894,. 
a.i+ inssrted by section 2 of this Act. 

I i 

This section came into effeot on 12th 34arch, 1939, by vi i tue of a 
declaration inselted in  the Rill nuder t h e  Provisional Collection of 
Taxes Act, 1931 (XVI of 1931). 


